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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHII
ORIGINAL APPLICATION NO. 09 OF 2025
IN THE MATTER OF
VINAY SHRIVASTAVA .... APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS .... RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 30
i.e. M/S AKSHARA CONSTRUCTION AS PER MEMO OF
PARTIES DATED 15.04.2025.

MOST RESPECTFULLY SHOWETH

PRELIMINARY SUBMISSION

1. The Hon’ble National Green Tribunal, vide its Order dated
17.07.2025, directed the Respondents in the present
Original Application to submit their responses within four
weeks time. A true copy of Order dated 17.07.2025 passed
by this Hon’ble Tribunal is annexed herewith and marked as
ANNEXURE R-1.

2. The main issue pertaining to the preparation of District
Survey Report -2024 (hereinafter referred to as DSR) without
the proper replenishment study for District Hamirpur and
the same is pending for adjudication before this Hon’ble
Tribunal in the present Original application.

3. It is further submitted that the DSR has to be prepared by

the state Government for the District after conducting
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replenishment studies to ensure environmental
sustainability and balance in sand mining. Which is sin qua
non for identification of area prone to erosion or aggradation.
The DSR must be based on Sustainable Sand Mining and
Management Guidelines, 2016 as well the Enforcement and
Monitoring Guidelines for Sand Mining, 2020 (hereinafter
referred to as SSMG-2016 & EMGSM, 2020) issued by the
Ministry of Environment, Forest, and Climate Change
(hereinafter referred to as MoEF&CC).

. It is further submitted that E-tender-Cum-E-Auction dated
01.01.2025 as per the Mines and Minerals Concession Rules,
2021 (hereinafter referred to as MMCR,2021) was advertised
by the District Magistrate district Hamirpur for
Sand/Morrum mining from Riverbed of ken River at village-
Bakkcha Khadar, khand 29/2 (Gata no.49/7, 95/1, 38/1,
38/2,39,47,48/1,46/2, 50, 51), Lease Area- 12145 Ha.(30
Acres), Tehsil- Maudaha, District- Hamirpur, Uttar Pradesh,
Project Proponent- M/s Maa Akshara Construction (Prop-
Shri Chandan Singh), Detail- ( SW No. : SW/260046/2025).
A True copy of E-Tender-cum-E-Auction issued by District
Magistrate district Hamirpur is annexed herewith and
marked as ANNEXURE- R-2.

. After the successful bidding, the Letter of Intent was issued
on 13.02.2025 by the District Magistrate, district Hamirpur
to answering Respondent in respect of Sand/Morrum to the
tune of 1,94,304 cubic meters. A true copy of the letter of
intent issued on 13.02.2025 by the District Magistrate,
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district Hamirpur to the answering Respondent is annexed
herewith and marked as ANNEXURE R-3.

. It is submitted that for the kind of perusal of the Hon’ble
Tribunal the registration certificate of Good and Service Tax
issued on 05.02.2024 to the answering Respondent is
annexed herewith and marked as ANNEXURE R-4.

. It is further submitted that the Ministry of Environment,
Forest and Climate Change (hereinafter referred as
MoEF&CC), has made it mandatory to obtain Environmental
Clearance prior to establishing or expansion of any such
project or activity which is listed in the schedule of
notification. Environmental Clearance required for:

a. All new projects or activities listed in the schedule of this
notification.

b. Expansion and modernization of existing projects or
activities listed in the schedule to this notification with
addition of capacity beyond the limits specified for the
concerned sector, that is, projects or activities which
cross the threshold limits given in the schedule, after
expansion or modernization.

c. Any change in product- mix in an existing
manufacturing unit included in schedule beyond the
specified range.

d. Objective of this process is to impose certain restrictions
and prohibition on new projects or activities, or on the
expansion or modernization of existing projects or
activities based on their potential environmental

impacts.
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Therefore, the answering Respondent has already
applied, for prerequisite Environmental Clearance Certificate
as per the prescribed rules, on 15.09.2025 with Uttar
Pradesh, State Environment Impact Assessment Authority. A
True copy of application dated 15.09.2025 to UP-SEIAA
is annexed herewith and marked as ANNEXURE R-5.

8. It is further submitted that the answering Respondent denies
all claims, contention, submission, allegation, and/or
averment made by the applicant in the Original Application.
which is contrary to or inconsistent with the present reply or
the records of the case.

9. It is submitted that the answering Respondent is a law-
abiding citizen of India having full faith and regard for the

law of land.
Para-wise Reply

10. That the averments made in Paragraph 1 to 3 of the
application being introductory in nature. Therefore, need no
comments from the answering respondent.

11. That the averments made in Paragraphs 4.a to 4.d of the
application relate to the queries raised by the applicant
regarding the preparation of the District Survey Report in
accordance with the SSMG, 2016, and the Enforcement and
Monitoring Guidelines for Sand Mining, 2020 (hereinafter
referred as EMGSM) issued by MoEF&CC. It is respectfully
submitted that the said matters do not fall within the domain
of the answering respondent. The concerned authorities of

the state may response on these issues.
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12. That the averments made in Paragraph S of the
application pertain to the jurisdiction of the Hon’ble National
Green Tribunal. As the said averments are related to matter
of law, hence need no comments from the answering
respondent.

13. That the averments made in Paragraph 6(i) to (iv) of the
application relate to the SSMMG, 2016 and the EMGSM,
2020, as issued by the MOoOEF&CC. It is respectfully
submitted that the said matters do not fall within the domain
of the answering respondent. The concerned authorities of
the state may response on these issues.

14. That the averments made in Paragraph 6(v) and 6(vii) to
o(xii) of the application pertains to the Standard Operating
Procedure (hereinafter referred as SOP) formulated by the
Uttar Pradesh State Environment Impact Assessment
Authority (hereinafter referred as UP SEIAA) for the
preparation and modification of the District Survey Report
for sand mining, as well as the deliberations undertaken in
the meetings of the UP SEIAA/State Expert Appraisal
Committee (hereinafter referred as SEAC) concerning the
District Survey Report of District Hamirpur, Uttar Pradesh.
It is respectfully submitted that the said matters do not fall
within the domain of the answering respondent. The
concerned authorities of the state may response on these
issues.

15. That the averments made in Paragraph 6(vi) of the

application pertain to the rivers located in District Hamirpur,
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Uttar Pradesh. As these are matters of record, hence need no
comments from the answering respondent.

16. That the averments made in Paragraphs 6(xiii) to 6(xvi)
of the application pertain to the e-tender-cum-e-auction
process and the Final District Survey Report, 2024, for
mining activities conducted by the District Administration,
Hamirpur, Uttar Pradesh. It is respectfully submitted that
the said matters do not fall within the domain of the
answering respondent. The concerned authorities of the
state may response on these issues.

17. That the averments made in Paragraphs 7 and 8 of the
application pertain to the process of preparation, approval,
and implementation of the Final District Survey Report,
2024, by the District Administration, Hamirpur, without
incorporating a replenishment study and geo-coordinates. It
is respectfully submitted that the answering respondent has
no comments to offer on these aspects, as the issues raised
therein are subject to the consideration and determination of
this Hon’ble Tribunal.

18. That averments made in Paragraphs 9 and 10, need no
comments from the answering respondent.

19. That the averments made in Paragraph A to J in
Grounds of the application as the same pertain to the
grounds raised by the applicant, which are matters to be
adjudicated by this Hon’ble Tribunal, hence need no
comments from the answering respondent.

20. That the averments made in Paragraph (a) to (f) of the

prayer clauses in the application as they pertain to matters
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for adjudication by the Hon’ble Tribunal, hence need no

comments from the answering respondent.

FILED BY: @Wg/

ASHISH PANDEY
Advocate for Respondent No.30

Chamber No. 203, Second Floor
M.C. Setalvad Lawyers Chambers,

Supreme Court of India

New Delhi- 110001

8447229428
Advocateashishpandeyl6@gmail.com

Date: 20.09.2025
Place: New Delhi
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPLE BENCH AT NEW DELHI
ORIGINIAL APPLICATION NO. 09 OF 2025

IN THE MATTER OF

VINAY SHRIVASTAVA ... APPLICANT
AN VERSUS
()),E)\UTTAR PRADESH & ORS ... RESPONDENTS
L Jel=
SIS AFFIDAVIT
/g/

AN = ,-w;!—_
\\t_dhaﬁdan Singh, S/o Shreepati Singh, aged about 65 years, R/o

471 Rajendra Nagar Orai, Jalaun, Uttar Pradesh - 285001, Prop. M/s
Maa Akshara Construction, presently at Lucknow do hereby

solemnly affirm and state as under.

1. That, I am Prop. of Respondent no.30 in the above mentioned in
the Original Application and I am fully conversant with the facts
and circumstances of the case. Therefore, I am competent to swear
the present affidavit in my official capacity.

2. That, I have read and understood the contents of the

~accompanying reply and the same has read over to me and
explained to me by my counsel in my vernacular and, hence
competent to swear the present affidavit.

3. The Annexures annexed with the reply are true copies of the

respective originals.
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VERIFICATION

I the above named deponent, do hereby verifying that the contents of

3 !‘ ."‘; }D,u-‘”
b have been'ee
By N 6\ / o
‘}' 2\“ -\ /‘ —.-—-/ \’

é(‘ﬂ aJc ﬁueknow on day of September of 2025.

ool

DEPONENT

THROUGH,

ASHISH PANDEY
ADVOCATE

Advooats
. 22386 Govt 7
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ANNEXURE R-1

Item No. 07 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 09/2025
(IA No. 319/2025, IA No. 318/2025, IA No. 316/2025,
IA No. 37/2025 & IA No. 32/2025)

Vinay Shrivastav Applicant
Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 17.07.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Gaurav Kumar Bansal, Ms. Nandita Bansal, Ms. Chandrika Upadhyay
& Ms. Atharva Upadhyay, Advs. for Applicant

Respondent: Mr. K.M. Natraj, ASG (Through VC) with Mr. Vinod Shahi, AAG (Through
VC) and Mr. Ankit Verma, Adv. for the State of UP
Ms. Garima Prashad, AAG (Through VC) with Ms. Priyanka Swami, Adv.
for SEIAA, UP
Mr. Atmaram N.S. Nadkarni, Senior Advocate with Mr. S.S. Rebello, Mr.
Kabir Singh & Ms. Deepti Arya, Advs. for R - 30
Mr. Narender Pal Singh, Adv. for MoEF & CC (Through VC)
Mr. Srinivas Vishven, Adv. for CPCB
Mr. Ashish Pandey, Adv. for R - 12, 28 & 30
Mr. Gaurav Agarwal, Adv. R - 11, 13, 17, 19 to 24 & Sutra Constructions
Ms. Megha Karnwal & Mr. Avishal Singh, Advs. for R - 10, 18, 25 & 26

ORDER

1. The Tribunal by order dated 15.04.2025 had impleaded the Project

Proponents in whose favour the Letters of Intent (LOIs) were issued.

2. Learned Counsel appearing for the State of UP has informed that
all the newly added respondents have been served through Respondent

No. 5, District Mining Officer.

3. The affidavit of service has also been filed by learned Counsel for

the Applicant.



1252 14

4. Learned Counsel for the State of UP has also informed that so far
as Respondent No. 28, Shri Omendra Yadav is concerned, his LOI has

been cancelled.

5. Since the concerned project proponents have already been
impleaded, therefore, in IA No. 316/2025, IA No. 318/2025 and IA No.
319/2025 - applications for impleadment on their behalf, no further

orders are required which are accordingly disposed of.

0. Learned Counsels appearing for the newly added respondents seek

four weeks’ time to file the reply.

7. Rejoinder, if any, be filed within two weeks thereafter.

8. List on 22.09.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

July 17, 2025

Original Application No. 09/2025
(IA No. 319/2025, IA No. 318/2025,
IA No. 316/2025, IA No. 37/2025 &
IA No. 32/2025)

dv

TRUE COPY
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ANNEXURE R-4

Government of India
Form GST REG-06
[See Rule 10(1)]
Registration Certificate
Registration Number : 09HDMPS8206L1ZN

1. |Legal Name CHANDAN SINGH
2. |Trade Name, if any MAA AKSHARA CONSTRUCTION
3. |Additional trade names, if
any
4. |Constitution of Business Proprietorship

5. |Address of Principal Place of |Building No./Flat No.: 479

Business Name Of Premises/Building: RAJ -‘-=D‘
Road/Street: KARMER ROARP,, (&, %

City/Town/Village: Orai \
District: Jalaun 4

State: Uttar Pradesh
PIN Code: 285001

6. |Date of Liability

7. |Period of Validity

05/02/2024 To Not Applicable

8. |Type of Registrat't%i. Regular
9. Uttar Pradesh
Signature
Validity unk
D:_:gitally signeﬁ%\?OODs AND
SERVICES TAXHEBWORK 07
Date: 2024.02.0549416:20 IST
Name praveen shrotriya
Designation Assistant Commissioner
Jurisdictional Office Jalaun, Sector-3 Orai
Date of issue of Certificate 05/02/2024

Note: The registration certificate is required to be prominently displayed at all places of business in the State.

This is a system generated digitally signed Registration Certificate issued based on the approval of application granted
on 05/02/2024 by the jurisdictional authority.




Goods and Services Tax ldentification Number: 09HDMPS8206L1ZN

Details of Additional Place of Business(s)

Legal Name CHANDAN SINGH
Trade Name, if any MAA AKSHARA CONSTRUCTION

Total Number of Additional Places of Business in the State

(o=~

TRUE COPY




Goods and Services Tax Identification Number: 09HDMPS8206L1ZN

Legal Name CHANDAN SINGH

Trade Name, if any MAA AKSHARA CONSTRUCTION

Details of Proprietor

Name

Designation/Status

Resident of State
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ANNEXURE R-5

) fde quterw g b WAL A0l r Hivan
PARIVESH  Aterstey of Ennrenmese. foret ord Clinats Change
¥ creee

“Sand/Morrum Mining~ from Riverbed of Ken River at Village~ Bakkcha khadar, Khand 29/2 (Gata no. 49/7, 95/, 38/1, 38/2, 39, 47, 48/), 46/2, 50, 51), Lease Area- 12.145 Ha. (30 Acres), Tehsil- Maudaha,
District- Hamirpur, Uttar Pradesh, Project Proponent- M/s Maa Akshara Construction (Prop.- Shri Chandan Singh) Detail - (SW No. : SW/260046/2025)

o (Ot QGEMZHS e )

casfaas008/2029
AREELO Chondon argh

e

Yiow opymon Appfegeintaen A

1
4

Appty Propact Clogrernco Salect Apzhizgbion Foem

Seioct Clesranco Typo v Skt Agpinotio Form -

Clsarances Applied

Appication tor Tok {Catogary A. 0L and (2 vislaton)J$C {Cotegory 62) form

Propetal Nn Proposal Stato Proposal Saatus Propascl Suhmussion Date

Earleceiod]  $5/03/2026 View haun) Ledt cotecs an b

stafur/en/s51831/2028 Ul1a% #2AD 50
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VAKALATNAMA
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

ORIGINAL APPLICATION NO. 09 OF 2025

INRe : - VINAY SHRIVASTAVA
VERSUS
STATE OF UTTAR PRADESH AND ORS.
KNOW ALL to whom these present shall come Ihat IWe CHANDAN SINGH PROP. M/S MAA

AKSHARA CONSTRUCTION the abovenamed RESPONDENT NO. 30

. do hereby appoint

ASHTSH PANDEY, Advecats
Dl1101) 2023

R< 129, Poern Vihay, kh
Mnbw_“. Blf‘-fﬂ'i'qu.f}_{.‘mn C“'Q""JFG!?L,UP

= 1. ,
mayf chnﬂmwshpxnﬁzj-fs ﬁb‘?.-rmﬂ_cgm
(herein after called the advocates) to be mylour Advocate in the above-noted case authorize them -

* Toacl, appear and plead in the above-noted case in this Court or in any other Court in which the same may be tried or

heard and aiso in the appellate Court including High Court subject to payment of fees separately for each court by “
me/fus. -

= Tosign file venfy and present pleadings appeals cross-objections or petitions for executions review revision withdrawal
compromise or ather pelitions or afidavits or other documents as may be deemed necessary or proper for the
prosecution of the said case in all its stages subjects to payment of fees for each stage.

s Tofill and lake back documents to admit andfor deny the documents of opposite party.

* To withdraw or compromise Ihe said case or submil to arbitration any differences or disputes that may arise touching or
in any manner relaling lo the sad case.

* Tolake execulion praceedings.

» The deposil draw and receive money cheques, cash and grant receipts hereof and to do all other acts and things which
may be necessary to be done for the progress and in the course of the prosecution ol the said case.

» To appont and inslruct any other Legal Practitioner authonzing him to exercise the power and authority hereby
conferred upon the Advocate whenever he may think fit o do so and to sign the power of attorney on our behalf,

And |/We the undersigned do hereby agree la ratify and confirm all acts done by the Advocate or his substitute in the matter
as mylour own acts, as il done by me/us to all intents and purpose.

And |/We the undersigned do hereby agree lo ratify and confirm all acts done by the Advocate or his substitute in the rﬁa'rter
as mylaur awn acts, as if done by me/us to all intenls and purposes.

And I/We undertake thal I/'We or mylour duly authorized agenl would appear in Court on all hearings and will inform the
Adwvocate for appearance when Ihe case is called

And |/We undersigned do hereby agree not lo hold (he advocate of his substitute responsible for the resull of the said case.
The adjournment costs whenever ordered by the Court shall be of the Advocate which he shall receive and retain for
himself.

And I/We the undersigned do hereby agree thal in the event of the whole or part of the lee agreed by me/us |o be paid to the
advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is paid up.
The lee settled is only for the above case and above Court. I'We hereby agree that once the fees Is paid. I'We will nol be
enlitied for the refund of the same In any case whatsoever and il the case prolongs for more that 3 years the original fee
shall be paid again by me/us,

IN WITNESS WHERE OF I'We do herﬁ;}nto set myfour han_d to these present Ihe contents of which have been understood
by mefus on this........... 1600 e SRR A ————— . Day U'u-%; of

Accepled subjecl to lerms of fees.

oty < W

ADVOCATE

ASHISH PANDEY (C CANDAN, DENe xﬂ

Advocate

Deinhi High Court
RC-138, Prem Vihar
Khora Colony, Gzb.
Mob, 8447229428
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